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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

gy IN
- ORIGINAL APPLICATION NO. 271/2025
Gompae- - E MATTER OF:

'SHIVENDRA SINGH .... APPLICANT

i Versus

UTTAR PRADESH POLLUTION

|CONTROL BOARD & ORS ... RESPONDENT(s)
EPLY AFFIDAVIT OF D T MAGIST

I MPLIANCE OF ORDER DATED 29.05.2
THIS HON'BLE TRIBUNAL

'The Respondent No. 2 herein states as under:

| | MOST RESPECTFULLY SHOWETH:

AFFIDAVIT of Mahender Singh Tawar, aged
about 37 years, son of Sri Om Prakash Singh Tawar,
presently posted as District Magistrate, Kushi Nagar.
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IN THE MATTER OF:
SHIVENDRA SINGH APPLICANT
Versus

UTTAR PRADESH POLLUTION
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The Respondent No. 2 herein states as under:
W&Mﬂﬂﬂﬂi

I, Mahendra Singh Tanwar aged about 37 years, presently
posted as District Magistrate —Kushinagar, the deponent, do
hereby solemnly state and affirm as under:-

1. That I am the above-mentioned officer of answering
Respondent No. 2 and is duly competent to file the present
affidavit. That the Deponent is well conversant with the facts and
the circumstance of the instant case and is competent to swear

_ That the Deponent has read and understood the contents of
r w@:% gregent affidavit. The averments made in the Original
Camps iHMcation, which are not specifically admitted hereunder, must
% mufered to have been denied by the Deponent.
€
._ff'?f_j_FThat the contents of the present reply affidavit have been
drafted by my counsel on my instructions and the contents of

the same are true to my knowledge and nothing material has
been concealed there from.

4. That the Deponent is posted as District Magistrate- Kushinagar

since April 2025 and is swearing this affidavit in his official
capacity.

5. That this Hon'ble Tribunal vide its order dated 29.05.2025 was
pleased to issue the following directions: -

L T ..4 Issue notice to the respondents for filling
their response/reply by way of affidavit before the
>
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Tribunal at least an;l 5:@: before the next dateof

hearing through e-filling. if any respondent directly

files the reply without routing it through his advocate

then the said respondent will remain virtually present

to assist the Tribunal.

5. Mr. pradeep Mishra Learned counsel accepts notice

on behalf of respondent no 1-UPPCB.

6. Respondent no 1-UPPCB is directed to immediately

conduct surprise check of the respondent’s unit and if

these units are found to be operating in violation of

the environmental norms, take appropriate punitive

and remedial action without any delay and submit the

comprehensive action taken report pefore the tribunal

within four weeks.

7. Applicant is directed to serve the other respondents
- TAR  and file affidavit of service at least one week before

v ARy
the next date of hearing.
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Trasd & Caleciores |
CompsPedmr® 11t the present response is being filed in respectful

I%@mri“'q:ali.am:e of the order dated 29.05.2025 passed by this

X
%{: ¢ “\f?-Hun'bIe Tribunal, in this present Original Application.
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~6. That the instant Original Application has been filed by the
applicant alleging that respondent nos.09 to 14 brick kilns are
operating without requisite permissions and in violation of the

environmental norms.

2. That in compliance of order dated 29.05.2025 passed by this
Hon’ble Tribunal, the deponent vide his office letters no. 810
and 264 dated 09.09.2025 and 25.06.2025 directed the
District Mining Officer, District Kushinagar to ascertain the
factual position of the brick kilns of Respondent No. 9-14 and
submit a report. A copy of letter dated 09.09.2025 and
25.06.2025 is annexed herewith and marked as Annexure R-

1(Colly).

8. That the District Mining Officer in compliance of the aforesaid
directions issued by the deponent inspected the brick kilns on
09.09.2025. The inspection report submitted by the District
Mines Officer reveals that the brick kilns of respondent No. 9-
14 were non functional during the time of the inspection. A
copy of inspection report dated 09.09.2025 is annexed

herewith and marked as Annexure R-2.

9. That the deponent herein undertakes before this Hon’ble
Tribunal that he will ensure that the brick kilns of respondent

>
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no 9-14 does not operate vﬂtﬁz obtaing valid Consent To
" Establish (CTE) and Consents to Operate (CTO) by the
Pollution Board.

10. That In the interest of justice, the present reply may be

taken on record by this Hon'ble Tribunal.
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Verified at......ooceeninny ON e that the contents of the

paras 1 to of this saffidavit are true and correct to the best
of my knowledge. No part of it is false and nothing material has

been concealed therefrom.
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ﬁ' Name . MAHENDER SINGH TAWAR

B = = |Batch - 2015

Cadre : IAS
Card Iasue Doate ; 268.10.2016
- Validity Date : 30.06.2048
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respondeni no.1-UPPCB.

6. Respondent no.1-UPPCB is direcled (o immediately conduct surprise
check of the respondent’s unit and if these units are found lo be operating in
violation of the environmental norms, lake appropriate punitive and remedial
action without any delay and submit the comp

rehensive action taken report
before the Tribunal within four weeks.

7. Applicant is directed to serve the other respondents and lile affidavit of
service at least one week before the next date of hearing.

8. List on 25.09.2025 -
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A T T U wE & MW WMo Hwo & WHE comprehensive action taken
R,}npart A & F Adu R om g ST USOT F oaqg wRw &
Yooy

wfaa@dl @@@-(1) Uttar Pradesh Pollution Control Board Through

& Colequrag-{ajrijan, ufdardl ®@ar-(2) District Magistrate, Kushinagar, wfdardl @aar-(3)
X Rpgiorial Officer, UPPCB, Gorakhpur, ufard #wa-(4) Siate of Uttar Pradesh

roubh Additional Chief Secretary, ¥flard) HU-(5) Office of the Commissioner
cbq‘ __/rhate Tax UP. Lucknow, Wfaadl ®wai-(7) Addiional Chief Officer (Chief

e

Revenue Officer), Zila Panchayal, Padrauna, Kushinagar, ufdad) wwar-(s)
Directorate of Geology & mining Through Director ¥
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NGT rarerg Reeft f aif@e arg A& OA number 27172025 R g @8 I 7
TGV Friaror At qur o A wrefare) 6 o & T A

From : singhshivendrapad@gmail.com Tue, Jun 24, 202%04.1? PM
Subject : NGT araTery et & aif@d arg §&AT OA number 2"@4 /
271/2025 &ﬁafﬁaaﬂmaﬂ?ﬂﬁmwﬁﬁwﬂéam .
N

To : rogorakpur@uppcb.com
Cc : District Magistrate <dmkus@nic.in>,
feedback@uppcb.com, CHIEF SECRETARY OFFCE GOVT OF AilL)

UP <csup@nic.in>, Commissioner, Commercial Tax, up
<ctcomhqlu-up@nic.in>, MS, CPCB <mscb.cpcb@nic.in>,

DPRO Kushi Nagar <dproku-up@nic.in>
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T NGT ey feeeh & arg gof fepar Ty T AFH” NGT
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Sl NGT TaTer B JUFR IR WS gy A0 91 & Hfergad
oft Tt firem @) Aifeg @t Sidt ffia HRId §U 3¢ WGl BT deb T
Comprehensive Survey Wﬁﬁt{?ﬂ? g & A
fGiE NGT  =aTaTerd | Udd R & fAIT 31 sr fasdn § At Siapst &
SR UG HIR H $fde U J Farferd fhd o1 3@ 3¢ Hgl &
g . ARG NGT <mared fad o g arg T 248/2025 31Hd
TSR S IR TR UguUT AGAv §lS auT o H UIid 3eR1 &
&1 A urdf 90 T §¢ ¥g1 Bl Wid NGT & gRT -1t 1 wgad
FHS & GRI P! O W@l & b NGT IraTad feeett & uid oA
number 271/2025 fR1d% Rig §H IR UG Ugwu Agaur 918 qui
3=y T uIiRd SMmeRT féHid 29/05/2025 H Urd] a0 T4 3¢ WSl &
fasg 3P gR1 3H d& fosdt 1 TR @t Wi a1 SRIaTE! 78} &
Tt g, S fb AT NGT e gRT AU T e 1 UR IeeeH
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